NATIONAL COMPANY LAW TRIBUNAL 2;7—

SINGLE BENCH
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD ON 07/08/2017 AT 10.30 AM

PRESENT: SHRI K. ANANTHA PADMANABHA SWAMY, MEMBER-JUDICIAL
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Counsel for petitioner present. Dy. Official Liquidator present and filed the

report and stated that he has no objections to the scheme of amalgamation.

Counsel for petitioner submitted that he has not received any reply from the

office of the RD. At this juncture he submitted that 30 days’ notice is over for

making reply, if any, by the statutory authorities concerned and there is no

objection in regard to the scheme of amalgamation by the RD. In the

circumstances, the Registry is directed to verify whether any affidavit has been

filed by any of the authorities including RD. Put up on 09.08.2017 at 10.30

AM.

be

(K. Anantha Padmanabha Swamy)
Member (Judicial)



